
 

 

Report On Workshops at Gram Panchayat Sartyola and Parlog of Karsog 
Sub-Division. 

 
Recently a news appearing in a Hindi daily regarding an attack by a wild bear 

on a resident of village Balu coming under Gram Panchayat Sartyola of District 

Mandi caught my eye. Out of concern and curiosity, I rang up the Pardhan of 

concerned Panchyat, who disclosed that his Panchayat was situated in the far 

flung area of the District; quite away from the approachable road where the 

villagers had to undertake a long, arduous and on-foot journey during all 

weathers to reach the main road. He paused, sighed and disclosed that the 

person injured in the wildlife attack was shifted to Karsog Hospital with great 

difficulty in a life threatening situation for the want of the facility of the road.  

                   Various questioned popped-up my mind throughout the night 

regarding the plight of those villagers, who were not even having the basic 

facility of the road connectivity, and to whom even a normal aliment was not 

less than a bane, as the patient had to be shifted to the basic hospital while 

exercising great patience and at the cost of valuable time spent in 

undertaking on-foot and uncomfortable journey with the patient. I could soon 

imagine that those people must be quite ignorant of their basic rights and 

various welfare schemes launched by the Government from time to time. A 

voice came from my inner self that such villagers were in real need of 

awareness under the aegis of Legal Service Authority and it was the need of 

the hour to visit the Panchayat and sensitize them. I was very excited at the 

thought of interacting with those underprivileged people and wanted to give 

them a kind of feeling that the District legal Service authority, Mandi was 

committed to enlighten, aware and enrich each and every person residing in 

the every nook and corner of the district irrespective of any hurdle. 



 

 

          Out of excitement, I met the worthy Chairman District Legal Service 

Authority on the next morning itself with the proposal of organizing 

workshop under the banners of Legal Service Authority for the benefit of 

those people. The Worthy Chairman not only applauded the idea, but also 

approved the same instantly after giving valuable tips for the success of the 

event. 

                  I immediately contacted one of the dedicated Para Legal 

Volunteers and the Presidents of concerned and adjoining Gram Panchayat 

and shared my idea with them. All the three instantly joined hands with me to 

transform this idea into reality and resolved unanimously to hold the 

workshops in the Panchayat on 22nd June 2019. 

               The first phase of our on road journey ended at Chindi around 100 

km from the District headquarter. On the next morning we travelled to village 

Dural, the solitary village of Gram Panchayat Sartyola accessible by road. We 

soon were going to step in the shoes of the villagers and feel its pinch by 

covering the rest of the journey on foot on the hardest ever track. 

              Para Legal Volunteer Sh. Tota Ram, who was familiar with the area, 

volunteered to act as our guide to reach the destination. We soon started 

moving uphill through the dense devdar forest. It took lots of time to reach 

the zenith; the difficult part of the journey was yet to begin. We were 

supposed to move downhill to the other side of the end point. There was 

infact no defined passage but it was a rocky terrain on the downhill towards 

Sartyola and at some locations there was hardly any space for next step. It 

appeared that we were participating in the shoot of famous TV serial 'Khatro 

ke Khilari'. The life was a serious challenge to the residents of this area for 

want of the basic facility of road connectivity. I could not even imagine the 

plight of those villagers who moves frequently on this track.   



 

 

 
 
  

 
 
 
By the time we reached at the venue of the workshop i.e Panchayat 



 

 

Ghar Sartyola, we were totally exhausted. This lethargy vanished quickly the 

moment the villagers greeted us warm affection. Their faces sparked with a 

new kind of feel on finding us among them. 52 beneficiaries attended the 

programme and were sensitized about the relief schemes of the Forest 

Department on account of loss caused to human beings and domestic 

livestock notified by the Govt. of H.P. vide notification No. FFE-B-A (10)-

1/2009 dated 18th August, 2018. In addition to this, participants were apprised 

about the H.P. relief manual as notified by Govt. of H.P., Poverty alleviation 

Scheme(s), Victim Compensation Scheme, compensation scheme to victims of 

sexual assault, free and competent legal aid.  

 
 

 
    
During interaction with the villagers, it was revealed that despite of the 

population of the Gram Panchayat Sartyola as 787, the residents were far 

behind in enjoying the basic amenities of life i.e. water, electricity, medical 

assistance and road connectivity. During past three years, only 1 kilometer 

road was carved out by the contractor. He appeared to be mainly focused at 

extraction and the utilization of muck and stones of this place for his other 



 

 

projects. Not only this, the only path for the use by the villagers was also 

damaged by him by throwing the debris and this path was full of risk which 

the residents faced every day. Not only this, the water pipe line of IPH was 

also damaged. It was revealed that water supply was released once in two 

months in the area and the villagers were dependent on the rainy water or  

they had to spend 3/4th  time of the day in arranging water from the distant 

natural sources. It was also informed that villagers have constructed tanks in 

which they conserve rain water and consume the same after boiling. The 

villagers also informed that during winters the old wooden electric poles were 

damaged by the snowfall and they remained without electricity totally 

disconnected from the rest of the world.  The villagers also informed that 

nearest senior secondary School and Health services were situated at 

Mahunaag i.e. 8 k.m. from Sartyola Panchayat. Various villages of Gram 

Panchayat like Manju, Balu and Dhudhli etc. were for off from the under 

construction road i.e. Mahunaag to Sartyola.  There was a feel of satisfaction 

on the faces of the villagers by the time we left this place. 

At around 12.45.P.M. we again started our on foot journey towards the 

second destination, Gram Panchayat Parlog. The passage tested our stamina 

and gave us tough time to reach the place. There were even no trees on the 

way to give us their shade. The temperature also started rising. We could feel 

the pains and agony of those villagers in the way they lived their lives. 



 

 

 
 

 
 
 
We reached our destination at around 4:45 PM by covering a distance 

of more than 15 KM. More than 120 villagers participated in the workshop 

and were apprised about NALSA (Legal Services to the Victim of Drug Abuse 



 

 

and Eradication of Drug Menace) Scheme, 2015, welfare schemes of Govt. of 

H.P., relief manual and free and competent legal aid.   

  

  
 
 

Though we were completely exhausted during our return journey, yet 

there was a sense of complete satisfaction. My team had made a sincere effort 

to reach the underprivileged residents of far flung area of the District and 

spreading among them the awareness they lacked. The feel of confidence and 

sense of satisfaction apparent on their innocent faces exhibited our success. It 

was a mesmerizing beginning towards reaching those who were really in 

need. Miles are yet to go to achieve the target “Access to Justice for All”.    

  
The success of the camps may be analyzed from the fact that 18 

(eighteen) villagers working in MNREGA, have applied for registration 

under the HP building and other construction workers welfare board 

through PLV Tota Ram. 


